IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD
BENCH : AT HYDERABAD :

B.A.N0,929/90s Dt. of Decision:15-11-90,.

M.Harinath
esofpplicant
US.

1. The Sr.Persaonnel Officer, B.0
Sputh Central Railuays, D.R.M
Sscunderabad, '

/st
Lompound;

2. The Divisional Railuway Manager (DGM)(P) BG,
Sputh Central Railyay, D.R.M.Compound,
Secunderabad, A.P.

3., The District Employment Bfficer,
Nalgonda Oistrict “mployment Exchange,
Nalgonda Digtrict, A.P.

4, The Government of India, rep. by its
Secretary, Labour Employment & Training
Central Secretariat, New Delhi.

««osREspondents

Counsel tor the Applicant : Shri K.Nageswar Reddy

Counsel Por the Respondents : Shri Jalli Siddaiah, SC Por Rlys

- ma == er e =m =

CORAM:
THE HON'BLE SHRI B.N,JAYASIMHA : VICE-CHAIRMAN

THE HON'BLE SHRI D.SURYA RAC : MEWMBER (JUDICIAL)

(Judgment of the Division Bench delivered by
Hon'ble Shri B.N.Jayasimha, VUC).

The applicant herein states that the Respondencs
ong’ and two notified the vacancies of Commercial Clerk
and Office Clerk posts to the Employment Exchanges at
Nalgonda, Ranga Reddy, Medak, Adilabad and Karimpagar
Districts on 19-3-90 and they usre asked to sponsor the
nameg of qusically Handicapped persons uhotggésad 5.5.C.
He é%§§§33 that all Employment Exchanges except the 3rd
respondent i.e, the Nalgonda Disctrict Employment Exchange

contd.../-




1. The Sr. P ersonnel QOfficer,
B.G/SC. 5.C.Rlys, D, R.M,Compound,
secunderabad. !

2. The Divisional Railway Manager (BGM) (P) EG,
S.C.Rly, D.R.M.Compound, Secunderabad

3. The District Employment Officer,
Nalgonda District Employment Exchange,

4, The Government of India,; rep. by its
Secnetiary, Labour Empkoyment & Training,
Central Secretariat,] New Delhi.

5. One copy to Mr.K.Nageswar Reddy, Advocate
198/2RT,vijayanagaﬁ Colony, Hycderabad. -

6. One copy to Mr. J.Siddaiah, SC for Rlys CAT.Hyd.Bench.

7. One Spare coOpY.
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forwarded the list uf candidates to respondents 1 and 2,
Degpita the 2nd raspundént's rémi;déré té tha‘Employment
Excﬁange,_Nalgonda,uthenﬂistrict.émplnymant ﬂffiéer, Nalgond;,
did not sent thé list of candidatés. Applicant étatas that ﬁe
has registered himgalg in the Naléonda Employment Exchange ;

. b \
as a Physically Handicapped .persen and that if Respondent No,3

had spgnsored his name he would ﬁaUE‘bqen included in the list

of sponsored candidates as he haslsufficisnt seniority and -

|
|
thus he would be eligible For conqlderatlon. The failure on
| ,‘
the part of the 3rd respondent 1nInor aponseoring the names of
| .

eligible persons has ar?ectsd his rlght for consideration toﬁ
lJ

the post of CommerC1al Clerk/folce Clerk,

2 We havs heard Shri K.Naggswar Reddy, learned counsel

for the applicsnt and Shri Jalli Siddaiah, learned standing r
|

counsel for Railuays who has taken notice at the admission

stage. It is confirmed tnat no names have been sponsored byi
the Nalgonda Employmant Exchange.| The applicant is a candi-

date who has registersd himself in the Nalgonda Employment ﬁ
|

Exchange and is therefore eligible to be considered for

|
appointment to thepost of Commercial Clerk/0ffice Clerk. In,

|
the circumstances we direct respondents 1 and 2 to consider

the case of the applicant also alqng with the candidates who,
: | '

have been sponsored by ths othar Employment Exchanges. The
applicant will produce his Drigin?l Employmsnt Registration

card before the respondents and the respondents will conslder
{

the applicant after satisfying themseluss ag to the correct-J

ness of the card, UWith the above direction the appllcatloﬂ'

1
is disposed-of. No order as to costs.
1

s i M S N A
(ﬁ.ﬁ.j%?mm) , (D.SURYA RAD)

Vice-Chairman _ Member (J)
Dated: 15th Npvember, 1990. Q;nélm
avl/ (Dictated in Open Court)
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| CHECKED ¥Y APPROVED BY  °
TYPED BY COMPARED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH ATHYDERABAD.

THE HON'BLE™WMR.B.N.JAYASIMHA 5 V.C,
' AND

THE HONOBLE MK.D.SURYA_RAO 3 M(J)

THE HON'BLE MR.J,.NARASIMHA MURTY:M(J)

THE HOM'BLE MR.R|BALASUBRAMANIANLM(A)

DiTEs Qwasr. [Q: \ te LQ\D -

OREER / JUIGEMENT 3

. ) - 7.4, /R.AJ’C.A/NO.

- | : '
. | ‘ in
| .
i .

T.A.No. W.P.No.

i S 0.A.No. Gp,ol/ci@ '

[

Hdmittefi and Interim directions
' issued.

Allowé -

4
|
(
|
! .

o Dismisged for default,
% Dismisged as withdrawn,
| .

"Dismisged.
. - . L____../
Disposed of with direction.

M,A~—0OfdeTed Rejected,

No order as to cdsts.

Ganten ﬁidpﬁnist_faﬁie_’fﬂbuna
DEgrATCH
I g NG ¥i53d

HYBERABAD BENCH.
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